_-,uwi
WAL "

L\\x~f\hﬂﬁfxrj‘

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD

Q.A.No,1193/93

Date of Judge

-

Between

M.Sadasive Raddy

.o Apé
AND
Union of Indi, rep by
1. Superintendeﬁi RMS,
TPDVN Tirupathi - Chittoor Dt,
2. Head Record Officer,
RMS TP DVN Tirupathi - Chittoor Dt, ;
7 EBnidWBor iy ~EnTiious v,
.e Re§

Counsel for the Applicant ¢ Mr, D.Subrahmanya
' i
Counsel for the Respondentss Mr, N.V.Ramana

CORAM

THE HON'BLE MR.JUSTIQE V.NEELADRI RAO : VICE~CH:

THE HON'BLE MR.P.T.THIRUVENGADAM : MEMBER (ADMN

ment 4,.10,93

licant

pondents

3

AT RMAN

I)

ontd.,, 2.

o




P T T -y

0A.1193/93

-

Judgement

( As per Hon. P.T, Thiruvengadam, Member (Admnistrdtion) )

Heard Sri D., Subrahmanyam, learned counsel for the
applicant and Sri N.V. Ramana, learned counsel for: bhe
respondents.

2. The applicant in this DA was mofking in Railway Mail
Service TP DDYUN and retireﬁ from service on 1-6-19%1.

While in service he preferred a claim for Leave Tréuel
Concession (LTC) for journey from Tirupathi to Sriﬁagar_jn
the year 1382, The claim was passed and paid to tée appli-
cant, Subsequently, R~2 vide his letter dated 22—{1-1990
ordered recovery ofthe amount of the LTC claim alréaﬁy paid
to the applicant under the plea: that the claim was not
genuine, The applicant alonguith 11 others filed bA.201/91
uu;gér the file of this Bench challenging the said ﬁecuuery.
In its order dated 18-3-1892, the Tribunal directed the
respondents to give a fresh opportunity to the appiicants
therein by placing bhefore them the necessary avideﬁces that
are required for them to meet their objections, A%ter
hearing the objections and representations if any,éthe
respondents were given liberty, if they found thatjthe
travel had not taken place and the LTC claim of the appli-
cants were false,to recover the LTC ampunt paid uail
forther—opders,

3. it is stated for the applicant that the inquiﬁy has

not been initiated so far. 1In the mean time, & letter dated

17-8-1393 has been issued by the Head Record Officer, Accounts,
RMS, TP DVYN, Tirupathi, to the Post Masiter, Chittoﬁr,
instructing that an amount of Rs.2,493/- which amnu+ts to be

*

the penal interest towards LTC advance for the Bloékyears

1878-1981 should be recovered from the pension relief of t
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To ) ‘
1. The Superintendent RMS, Union of India,
Tirupathi Division, Tirupathi, Chittoor Dist.

2. The Head Record Officer, RMS TP Divn, Tirupathi, Chittoor Dist.
3. The Head Post Master, Chittoor HQ, Chittoor Dist,

4. One copy to Mr,D.Subrahmanyan, Advocate, 8 Padmaja Apartments,
Gandhinagar, Hyd.

5. One copy to Mr. N.vV.Ramana, Addl .CGSC.CAT .Hyd.
6. One copy to Library, CAT.Hyd.

7. One spare copy.
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applicant, This DA has been Piled with a prayer that
the respondents may be directed to keep the order of
"recovery of penal;interest of Rs,2493/~ from the pension
relief of the appiicant in abeyance till the diretctions
erp issued. by éhe‘T:imunal in 0A.20%1/91 are complied with
and genuineness ér btherwise'of the LTC claim is established.
It is also prayed that the responaents may be ordered to
refund the amount of LTC claim wrongly recovered from the
applicant without complying with the directions of the
Tribunal in 0A.201/91, ‘
4, In the circumstances, we pass the following order :

! If the inéuiry as contemplated or ordered in 0A,201/91
is not going to bé-completed by 31-12-1993, and if the delay
in completion of the inguiry cannaot be attributed to the
applicants, the_amuunt recovered towards LTC claim has to
be refunded and it is without prejudice to the right of the

respondents to fecouer it again if ultimately it is found
on the inquiry .refered to that the LTC claimluas not
genuine.

A&. Till the %nquiry, as contemplated by arder in OAR.201/91,
is completed, the guesion of demanding penal interest does
not arise, Hence, theldemand of penal interest as per the
impugned order dated 17-8-1993 had to be kepf in absyance
as prayed for. It is needless to say that if ultimately
the LTC claim is found to be :%génuine, the said pensal
interest can be recovered and if the LTC cleim is found to
be genuine, the question of: demand of penal interest would
not arise, " .

5. The 0OA is ordered ac;orﬂingly at admission stage.

No cos ts., Lot ,I \
‘P‘.()'aL—é' - ‘ /‘M,f\,..)\v\r__;
d : (P.T. Thiruvengadam) _ (V.Neeladri Raa) "
Member (Admn,) UlCE Chairman

Dated : October 4, 93
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